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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED BAN ON THE MOVEMENT OF
COARSE GRAINS TO GUJARAT

Surt DAHYABHAI V. PATEL
(Gujarat): Madam, I, along with
Members from Gujarat in this House,
wish to draw the attention of the
Minister of Food and Agriculture to
the reported ban on the movement
of coarse grains to Gujarat from the
States of Punjab, Rajasthan, etc. which
used to supply normally such grains
to Gujarat and the sharp rise in
prices of foodgrains, particularly
coarse grains, all over Gujarat as &
result thereof, and the hardship to
the people of Gujarat, especially the
poorer sections, caused thereby.

Tue MINISTER oF FOOD AND
AGRICULTURE (Sart C. SuBrama-
N1aM): Madam, in view of the rise
in prices of foodgrains the Govern-
mentg of the States of Rajasthan,
Punjab, Madhya Pradesh, Maharash~
tra, U.P. etc, have imposed restric-
tions on the export of coarse grains
from their respective States. The
Government of Gujarat have  also
imposed similar restrictions on export.
Keeping in view the foodgrain re~
quirements of Gujarat and the res-
trictions imposed by other States on
export of coarse grains, the Govern-
ment of Indig have Stepped up supply
of wheat and rice to Gujarat from
Central stocks.

During the 11 months, January to
November, 1964, 4'18 lakh tonnes of
wheat wag supplied to Gujarat from
Central stocks as against 1-05 lakh
tonnes supplied last year. During
the same period 81,000 tonnes of
rice was supplied as against 74,000
tonnes supplied in 1963. For Decem-
ber, 49,000 tonnes of wheat was ori-
ginally allotted to Gujarat, but keep-
ing in view the difficulties of Gujarat
their quota, of wheat has been en-
hanceg by 10,000 tonnes. Similarly,
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additional 8,000 tonnes of rice has
been allotted to Gujarat. In addition
to this, last night I had allotted an-
other 5,000 tonnes of wheat and 5,000
tcnnes of rice.
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Action has alsoc been taken to
arrange supply of coarse grains from
other States. The Government of
Rajasthan have already agreed to re-
lease 3,000 tonnes of gram and 1,000
tonnes of jowar. They have promis-
ed that after the market arrivals im-
prove, they will make available some
suitable additional quantity of coarse
grains also to Gujaral. Similarly,
some sizable quantity of jowar will
become available from Madhya Pra-
desh during the next month or so.

A close watch on the supplies of
foodgrains to Gujarat is maintained.
During 1965 also, large quantities of
wheat and rice will be supplied from
Central stocks and supplies of coarse
graing will be arranged from the prin-
cipal coarse grain producing States.

SRy DAHYABHAI V. PATEL:
Madam, I would invite the attention
of the Food Minister and the House
to the peculiar situation of Gujarat.
All the surrounding States seem to
have imposed a boycott on Gujarat
and banned the export of coarse
grains. I would also invite the atten-
tion of the Food Minister to this.
When the export of oilseeds was
banned from Saurashtra, the Gov-
ernment of Indiy intervened and got
the ban removed. Today Gujarat is
in difficulty. Coarse grains, which
are consumed more by the poorer
classes, by the people in the rural
areas, particularly bajra and jowar,
which are eaten in Gujarat—not so
much gram—are in short supply. Do
you think, does the hon. Food Minis-
ter think that these classes will be
abla to consume rice and wheat at
the increased prices at which they are
supplying them? Is this, in any way,
going to alleviate the suffering of
the poorer classes? The situation is
very peculiir and the situation has
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been accentuated by the policies| of
the Government. Madam, ip uly
last I remember the Food Minister
had called a meeting of the leaders
of the various Parties and there'one
of the things recommended by every-
body was the removal of the zgnes,
but the zones seem to have . . |

Tee DEPUTY CHAIERMAN: You
are making a very long statement.
Ask for clarification, ‘

SERr DAHYABHAT V. PATEL: 1
want clarification.

Tue DEPUTY CHAIRMAN: | Put
your case briefly and ask for clari-
fication. [ think he would understand
it better comparatively. Mr. Subra-
maniam, have you any reply?

Sarr P. N. SAPRU (Uttar |Pra-
desh): Just one word. Why i§ my
friend muking charges against other
States? !

Surr DAHYABHAI V, PATEL: 1
did not.

SHrr P. N. SAPRU 1 think | Mr.
Patel said that the other States Fvere
deliberately denying .

Sart DAHYABHAI V. PATEL:

No, no.

Surr P. N. SAPRU: ...
ting Gujurat.

(Interruption.)
T DEPUTY CHAIRMAN: | Ac-

cording to the Minister, it is mutual.
Even Gujarat does not export.

or boycot-

SHrr P, N. SAPRU: Withhalding
supplies.

Surt C. SUBRAMANIAM: ! The
hon. Member seemgs to think | that
Gujarat is in o state of seige by the
other State Governments.

SHrRT DAHYABHAI
Yes.

V. PATEL:

SHrt C. SUBRAMANIAM: [t is
not so. This matter was considered
and discussed in respect of vdrious
aspects taking into consideratiox? the
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present food situation. I+ was in the
Chief Ministers’ Conference in which
everybody participateq and every-
body, of course, expresved hig point
of view. Ultimately a decision was
taken that till March thig state of
affairs, of each State beirg a zone for
wheat, rice and coarse grains, would
continue. Thig decision had been
taken. 1 do also realise that this
creates difficulties for Gujarat, be-
cause it is generally an imporling
State, particularly as “ar as coarse
grains are concerned, 1 can assure
the hon. Member that every step is
being taken today to procure from
other States the coarse grains and
move them to Gujarat. I shall try
to take as expeditious an action as
possible to meet the needs of Guja-
ral State.

Surt A. B. VAJPAYEE (Uttar
Pradesh): Madam, I should like to
know whether the Central Govern-
ment have any stocks of coarse grains
and. if not, whether there ig any pro-
posal to build up buffer stocks of
coarse grains also?

Surr C. SUBRAMANIAM: We
have no stock of coarse grains and
there is no intention on the part of
the Union Government to enter into
the procurement or stocking of coarse
grains. That is why I have to per-
suade the State Governments which
have got an exportable surplus to
move it to Gujarat and 1 can inform
the hon, House that Rajasthan and
Madhya Pradesh have promised fto
move quickly some of their available
stocks of coarse grains.

St @ AEw (99) 0 T
I B JaqEAd 5 g & Fier
foeew g gu o oo @ fRa
Trew A v #F d7 w7

SHrr C. SUBRAMANIAM: Madam,
this ban came intg existence as far
ag coarse graing are concerned only
just now. Therefore, T gave some
figures with regard to their move-
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ment. Also, it has to be taken into
consideration that this is the harvest-
ing season in Gujarat olso. There-
fore, though the coarse grains may
not be available for the whole of the
year, at least for a part of the year
it should be possible to meet the situ-
ation.

&t S AT : W A AT
S J@ faer o

Surr SURESH J, DESAI (Guja-
rat): The hon, Minister was pleased
to say that he has arranged for sup-
plies of wheat and rice to Gujarat,
which are being distributed by the
6,000 cheap grain shops in Gujarat.
Bu! he must be surely aware of the
Press statement of the Chief Minister
of Gujarat that the requirements of
coarse grains are something like 5
lakh tons and the figures which the
hon. Food Minister gave are very
meagre in comparison to that. He
must be also aware of tne statement
which the Chief Minister of Madhya
Pradesh made yesterday that they
would allow export of bajra, that is,
coarse grain to Gujarat only if the
Central Government gave them wheat
I am not suggesting that there is an
erosion of Central authority, but it
amounts to that—the State Govern-
ments are stipulating that unlesg you
give ug wheat, we will not allow the
export of bajra to Gujarat. The usual
scurceg like Madhya Pradesh, Pun-
jab and Rajasthan are imposing cer-
tain bans. May I know, Madam, how
the hon, Food Minister would arrange
to supply five lakh tons of coarse
grains to Gujarat and when will the
supplies commence?

SRt C. SUBRAMANIAM: 1 am
net quite sure about this figure of 5
lakh tons and if it is 5 lakh tons, I
do agree that it will be almost im-
possible for any State Government to
make available this 5 lakh tons. We
shall take into account whal has been
the traditional movement from the
various Siates and from that point of
view try to get from these States
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what had been moved from fhese
States during the past two or three
years. Apart from that we shall try
our best. We are aware of the diffi-
culties with regard to coerse grains
and, as I have already stated, I shall
try my best to meat the needs ot
Gujarat State.
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Serr M. C. SHAH (Gujarat):
Madam, I want to know whether the
Government are aware that the Rajas-
thar Government has decided to per-
mit the Gujarat Gevernment to pur-
chase coarse grains either through its
owr. machinery or through the trade
channel at the prevai'ing market
rateg with a condition that 50 per cent
of the purchased stock should be
resold’ to the Rajasthan Government
at the price fixed by the Rajasthan
Government which is much be-
low the prevailing market price
ur.d thereby subsidising the sale of
coarse grain to the Rajasthan people
at the cost of the consumers of Guja-
rat. May I know whether the Gov-
ermment of India has agreed to this
policy? 'This is something strange.

SErr C. SUBRAMANIAM: This
matter was discussed at the Chief
Ministers’ Conference ané some work-
irg arrangement has beea arrived at
between Gujarat and Rajasthan so
that this anomaly may not arise.

gt wfuda qewoad odw
(TIOa) ;T GCHIC FY AT WIGH §
frogt Y fafred e sg R & 5
W o akW, A agl g WNa
aeakarag g g F 7 e,
A WETeZ AT 7 757 G« § gH HT
frg wr g 7 AR | am wEaE
Foggmrganadi o a@l faga 7
# g @ agw & 1 W anr A
g #Y qEr 93T 7 A 9 I
a<g &1 feafq o T ], w9 4T FET
Ty i ey dwm A F Ay ?



4575 Payment of Wages

SHERT C. SUBRAMANIAM: Maddm,
the Press report stated that two
women fainteq when purchasing rice.
But ag far as rice is concerned, I
giving from the Central stock a little
more rice. But the difficult position
is with regard to coarse grains, and 1
have already taken up the matter
with the Rajasthan Government gnd
I contacted the Chief Minister last
night, and he hag promised to extend
all help in moving the coarse grains
lo Gujarat.

gart Aforga Teawwrd q@w [
o9 agi al gl w3 3q §, TS
gl ¥ 98 @A &1 %G § AWK
oY 3G TG & |

Sur1 G, H. VALIMOHMED MOMIN
(Gujarat): Is the
aware that the Gujarat papers
ported a statement by the Food Mi
ter of Gujarat that in all there i

fears are—and that is also our e
vience—that Kerala may be repea

States by compelling them to do ‘o?

Smrr C. SUBRAMANIAM: Madf.m,
some hon. Member mentioned 5 lakh
tonnes. Now it has increased to|14
lakh tonnes. I do not know wherg 1
am.

Tae DEPUTY CHAIRMAN: You
should stick to your figure,

SHrr C. SUBRAMANIAM: As I
have already stated, in the current
year as far as wheat and rice are con-
cerned, we gave about 5 lakh tonaxes.

That we will be able to give. In addi-
tion to that, we shall try to get coarse
grains from the adjoining States, and
I hope it would be possible to the tx-
tent these are available from the
neighbouring States to meet the Ire-
quirements of Gujarat.

SHRI CHANDRA
(Uttar Pradesh): I should like to
emphasise the question put by
Mr. Shah He has just stated that the
R /s han Gov rnment arte imposing
some impossible conditions on the
Gujarat Government, and that is actu-
ally the grievance of the Gujarat
people. The hon. Food Minister said
that they had entered into some
arrangement so that this gnomaly
could not happen. May I know what
is the arrangement? Is it true that
the Rajasthan Government is trying
to trade on the misery of the people
of Gujarat, as Mr, Shah indicated, un-
der some sort of agreement between
Rajasthan and Gujarat?

SHEKHAR

Sart C. SUBRAMANIAM: I do
not think the hon. Member is justi-
fied in charging the Rajasthan Gov
ernment of trading on the sufferingy
of the Gujarat people. It is not so
Madam, they have fixed a price with-
in Rajasthan, a statutorily controlled
price. But Gujarat merchants wers
trying to purchase at s higher price
The arrangement was that whenever
export was taking place 50 per cent
should be handed over to the Rajas~
than Government for their own re=
quirements and the other 50 per cent
was to be exported to the other State
It is on that basig this anomaly arose
and, as I have already stated, this hag
been discussed and I hope this ano-
maly would not be there when actu-
ally purchases take place on behalf
of Gujarat.

THE PAYMENT OF WAGES
(AMENDMENT) BILL, 1964—
continued

Tee DEPUTY CHAIRMAN: Prof,
Lal may continue his speech.

Pror. M, B. LAL: Madam, I was
saying that there is not any material
change brought about through the
amendment embodied in clause 7 of
this amending Bill, and 1 agree with
my friend, Mr. Anandan, that Railway
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